FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR MUNDARA ESTATE
DEVELOPERS LIMITED

OPERATING IN REAL ESTATE AT MUMBAI, MAHARASHTRA

(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Name of the corporate debtor along with [Name- Mundara Estate Developers
PAN/ CIN/ LLP No. Limited
CIN- U70102MH2011PLC212152
2. |Address of the registered office 7B 11 Happy Home Chs Ltd Cts 1195
168 Ramkr, Nehru Road, Ville Parle
East Mumbai Mumbai City MH 400057
IN

3. |URL of website Not Available

4. |Details of place where majority of fixed |Andheri (W) Mumbai
assets are located

5. |Installed capacity of main products/ NA
services

6. |Quantity and value of main products/  |Corporate Debtor not in operation
services sold in last financial year

7. |Number of employees/ workmen INil

8. |Further details including last available  |Can be sought by sending email to-
financial statements (with schedules) of |cirp.medl@gmail.com along with
two years, lists of creditors, relevant signed NDA
dates for subsequent events of the
process are available at:

9. |Eligibility for resolution applicants Can be sought by sending email to-
under section 25(2)(h) of the Code is cirp.medl@gmail.com along with
available at: signed NDA

10. | Last date for receipt of expression of 13/09/2023
interest




11. | Date of issue of provisional list of 23/09/2023
prospective resolution applicants

12. | Last date for submission of objections to 27/09/2023
provisional list

13. | Process email id to submit EOI cirp.medl@gmail.com

SD

Pinakin Shah

Registration Number- IBBI/IPA-002/IP-N00106/2017-18/10248

Address- A/201, Siddhi Vinayak Towers, B/h DCP Office, Next to Kataria
House, Off. S.G. Highway, Makaraba, Ahmedabad, Gujarat- 380051

RP for Mundara Estarte Developers Limited

Date: 28/08/2023
Place: Ahmedabad
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THE JAWAHAR NAGAR CO-OPERATIVE HOUSING SOCIETY LTD.

(Regd. No. B-323 of 1947 Dt.5.9.1947)
SARDAR VALLABHBHAI PATEL BHAVAN
27, JAWAHAR NAGAR, S.V. ROAD,GOREGAON - (WEST), MUMBAI - 400 104 :
TEL. NO. 28760688 | Email id :;jawaharnagarchsltd@gmail.com
PUBLIC NOTICE
NOTICE is hereby given to all concerned that Mr. Kirti Jugraj Kanther — deceased
member of The Jawahar Nagar Co-Operative Housing Society Ltd. and holding Plot No.
221 situated at CTS No. 555 village pahadi, Taluka — Borivali, Jawahar Nagar, Goregaon
(West), Mumbai 400 104 died on 22-01-2023.
Smt. Saroj Kirti Kanther, wife & legal heir of Late Mr. Kirti Jugraj Kanther has applied to
the Society for the transfer of the right, title and interest of late Kirti Kanther.
Anyone having any claim or objection or interest in the said Plot No. 221 by way of Gift,
Sub-lease, Lien, Inheritance, or anywise the same be made known to the society in
writing with evidence in support of the claim within 15 days from the publication of this
notice to the above named society, failing which the society will proceed to issue to
transfer the right, title and interest in Plot No.221 in favour of the applicant Smt. Saroj Kirti
Kanther and thereafter no claim, objection will be entertained.
For The Jawahar Nagar
Co - Operative Housing Society Ltd.
S/d-

Place : Goregaon, Mumbai

Date : 26-08-2023 Chairman

SHERIFF’S NOTICE

Pursuant to the Warrant for Sale of immovable property
dated 3rd March, 2018 issued by the Hon’ble High Court, Bombay
in the abovementioned Commercial Execution Application No. 1
of 2013 in Arbitration Case No. ARB/ACB/265 of 2010, pursuant
to the Proclamation of Sale dated 12th September, 2022 issued
by the Commissioner for Taking Accounts, High Court, Bombay
and pursuant to the Order dated 24th August, 2023 passed by His
Lordship Shri Justice Shriram Modak of the Hon’ble High Court,

Mumbai, so as to reach the Sheriff’'s office on or before 13th
September, 2023 by 5.00 p.m.

The sale will be held on “As is where is basis and as is what
is basis”.

The offers will be opened and considered before the Hon’ble
Chamber Judge, Court Room No. 20, First Floor, High Court,
Bombay, on Thursday, the 14th September, 2023 at 2.30 p.m.
when the offerers may remain present and increase their offers, if
they so desire. The inspection of the said property will be given to
the intending offerer son 6th September, 2023 and 7th
September, 2023 between 1.00 p.m. to 4.00 p.m. The Hon’ble
Court reserves his right either to accept or reject any offer without
assigning any reason therefore. A copy of terms of conditions of
the sale and undertaking to be executed by the offerer will be
available in Sheriff’s office situated at Old Secretariat Building
(City Civil Court Building), Ground floor, Next to University of
Mumbai, K. B. Patil Marg, Mumbai-400 032, on any working day
during the office hours on payment of Rs. 500/- (Non
refundable/non adjustable).

Dated this 25th day of August, 2023.
Dy. Sheriff of Mumbai
For Sheriff of Mumbai

Y Retail Assets Central Processing Centre, Thane
q]?gﬁu -\'%E %Eﬁ Dosti Pinnacle, Gate No. 3, Plot E7, Road No. 22,

QSBI State Bank of India Wagle Industrial Estate, Thane (W) 400 604.

[Rule 8(1)] POSSESSION NOTICE Ifor inmovable Property]

Whereas, Undersigned being the Authorised Officer of State Bank of India under
the Securitisation and Reconstruction of Financial Asset and Enforcement of
Security Interest Act, 2002 (No. 3 of 2002) and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued demand notice dated: 19.12.2022 calling upon the Borrowers —
Mr. Sunil Shamrao Dhumal & Mrs. Rajashree Sunil Dhumal (Account no.
65181040758) to repay the amount mentioned in the notices aggregating Rs.
90,20,235/- (Rupees Ninety Lakh Twenty Thousand Two Hundred Thirty five
Only) as 03.05.2023 with further interest, Cost, Charges, etc. within 60 days from
the date of receipt of the said notice.
The Borrower/Guarantor having failed to repay the amount, notice is hereby given
to the Borrower / guarantors and the public in general that the undersigned has
taken Possession of the property described herein below belonging to
Mr. Sunil Shamrao Dhumal & Mrs. Rajashree Sunil Dhumal in exercise of
powers conferred on him under section 13(4) of the said Act read with rule 8 & 9
of the said rules on the 24th day of August 2023.
The Borrowers in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with property will be subject to the charge
of the State Bank of India for an amount of Rs. 90,20,235/- with interest, cost,
incidental charges thereon.
The Borrower's attention is invited to provisions of sub-section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.
rxr*DESCRIPTION OF THE IMMOVABLE PROPERTY **#i*
Flat No. 01, 2nd Floor, Building No. E/4, Bhimashankar CHS, Plot No. 13,
Sector- 19A, Nerul, Navi Mumbai-400706.
Date: 24.08.2023 Place : Nerul Authorised Officer, State Bank of India

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

MUNDARA ESTATE DEVELOPERS LIMITED

OPERATING IN REAL ESTATE AT MUMBAI, MAHARASHTRA

(Under Regulation 36A (1) of the Insolvency and Bankruptcy
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor along Name- Mundara Estate Developers
with PAN/ CIN/ LLP No. Limited CIN- U70102MH2011PLC212152

2. | Address of the registered office 7B 11 Happy Home CHS Ltd CTS 1195 168
Ramkrishna Building, Nehru Road, Ville Parle
East Mumbai Mumbai City MH 400057 IN

3. | URL of website Not Available

4. | Details of place where majority of fixed
assets are located

Andheri (W) Mumbai

5. | Installed capacity of main products/ services | NA

6. | Quantity and value of main products/
services sold in last financial year

Corporate Debtor not in operation

7. | Number of employees/ workmen Nil

8. | Further details including last available financial
statements (with schedules) of two years, lists
of creditors, relevant dates for subsequent
events of the process are available at:

Can be sought by sending email to-
cirp.medi@gmail.com along with signed
NDA

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

Can be sought by sending email to-
cirp.med@gmail.com along with signed NDA

Regd. Office : 418/20, Maulana Azad Road, Mumbai- 400004.

Societies Rules, 1961 issued a demand notice dated 12.01.2023 calling
upon the judgment debtor Mrs. Asha Uttreshwar Gangarde &
Uttreshwar Vithal Gangarde Housing Loan to repay the amount
mentioned in the notice being Rs.19,44,703/- (Rupees Ninteen Lakhs
Fourty Four Thousand Sevan Hundred Three Only) with date of receipt
of the said notice and the judgment debtor having failed to repay the
amount, the undersigned has issued a notice before attachment dated

The judgment debtor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the DMK Jaoli Sahakari Bank
Ltd ,Mumbai For an amount Dated 31.07.2023 Housing Loan of Rs
20,34,435/-( Rupees Twenty Lakhs Thirty Four Thousand Four
Hundred Thirty Five Only ) and further interest on Principal amount
till realization.
Description of the Inmovable Properties
Mrs Asha Uttreshwar Gangarde/Mr. Uttreshwar Vithal Gangarde
Borrower & Mortgagor Ownership Premises
Flat No B/ 33, Dyaneshwar Co — Op Housing Society Ltd. Plot N
80/ 2, At — Vichumbe, Tal — Panvel, Dist — Raigad Measuring 460
sq Ft built up
All that piece and parcel of the Residential properties mentioned above
of Mrs Asha Uttreshwar Gangarde Mr. Uttreshwar Vithal Gangarde, in
the Jurisdiction of Registration District and Sub District — Panvel within
the jurisdiction of Sub — Registrar of assurances at Panvel.
Date : 19.08.2023 Vijaykumar Sahebrao Lakade
Place : Vichumbe, Recovery Officer
Panvel Maharashtra Co-OP.Soc.Act.1960
And Rule 107 Of Rules 1961)

PUBLIC NOTICE
NOTICE is hereby given that we, on behalf of our clients, are investigating the
right, title and interest of (1) MR. PANKAJ S. GULATI and (2) MRS. LAVINA P.
GULATI, both residing at Flat No.E-3, 5" Floor, ‘B’ Wing, ‘Breach Candy
Apartments’, 70C Bhulabhai Desai Road, Mumbai — 400 026, to the Premises
more particularly described in the Schedule hereunder written for its sale and
transfer by (1) MR. PANKAJ S. GULATI and (2) MRS. LAVINA P. GULATI to our
clients.
Any person or persons having any share, right, title, interest, estate, claim or
demand against or to or upon or in the Premises or any part thereof mentioned in
the Schedule hereunder written whether by way of FSI, TDR, sale, assignment,
bequest, gift, exchange, encumbrance, lease, tenancy, license, mortgage, charge,
covenant, devise, lien, transfer, lis-pendens, maintenance, possession, sub-lease,
sub-tenancy, trust, partition, acquisition, requisition, inheritance, easement,
attachment, possession, reversionary rights or otherwise or rights of any nature
whatsoever or order / decree / judgement of any Court, option agreement or any
kind of agreement or otherwise howsoever and whatsoever, are hereby required
to intimate the same in writing along with supporting documentary proof based on
which such claim is being raised to the undersigned at 61-62, Free Press House,
6" Floor, 215, Free Press Journal Marg, Nariman Point, Mumbai — 400 021 within
14 (fourteen) days from the date of publication of this Public Notice, failing which,
any such right, title, interest, claim or demand, if any, shall be considered as
waived and/or abandoned.
THE SCHEDULE HEREINABOVE REFERRED TO:
(Description of the Premises)

1. 5(five) fully paid-up shares of New Breach Candy Co-operative Housing Society

Limited of the face value of Rs.50/- (Rupees Fifty only) each, aggregating to

Rs.250/- (Rupees Two Hundred and Fifty only) bearing Distinctive Nos.91 to

AUCTION SALE OF IMMOVABLE PROPERTY 1:] I[_)Z?;doaft;;?];rs;:zi;;t\l?;fis:s{iztszn of interest ;gﬁggﬁgg;g re\lliv(gr?]ttl;leir;cgggive) embodied under Share Certificate No.19 dated 14"
IN THE HIGH COURT OF JUDICATURE AT BOMBAY | prospective resolution applicants 2. Flat No.E-3 admeasuring 1020 sq. ft. carpet area equivalent to 1140 sq. ft.
ORDINARY ORIGINAL CIVIL JURISDICTION D.M.K li hakari Bank Lt 12| Last date for submission of obiecti built-up area on the 5" Floor in ‘B’ Wing of the building ‘Breach Candy
i VILAA. . . jections 27/09/2023 i . , J
COMMERCIAL EXECUTON APPLICATION NO. 1 OF 2013 1 i Jao Sa aka a d to provisional list Apgrt_mepts situate at 70C Bhulabh’a'| Desai Road, Mumbai — 400 026.
IN (Reg. No. BOM/BNK/127 of 1973) — . _ _ The building ‘Breach Candy Apartments’ is constructed on the plot of land bearing
13.] Process email id to submit EOI cirp.medi@gmail.com Cadastral Survey No.5/697 of Malabar and Cumballa Hill Division, District

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known
as Janalakshmi Financial Services Limited), under the Securitization And Reconstruction
of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow-
ers conferred under section 13 (12) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the receipt of the said notices, along with future interest as applicable incidental
expenses, costs, charges etc. incurred ill the date of payment and/or realisation.

Description of Secured Asset: All that piece and parcel of the Immovable
Property being Land Admeasuring Length South to North 40 Sq.ft, (12.19 Mtr), &
Width East & West 30 Sq.ft (9.14 Mtr.) being and situate at 14. P.No.14, S.No.13,
Ekta Nagar, Asadullahbad, Nanded, Maharashtra, Nanded-431605.
On or towards: Towards East by: Plot No.13, Towards West by: Plot No.15,
Towards South by: Part of S.No.13, Towards North by: 20 Feet Wide Road.

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby is given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken Symbolic possession of the
properties/ secured assets described herein above in exercise of powers conferred on
him under section 13 (4) of the said Act read with Rule 8 of the said rules on the dates
mentioned above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned
herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Nanded/ Maharashtra Sd/- Authorised Officer,
Date: 28.08.2023 Jana Small Finance Bank Limited

«J JANA SMALL FINANCE BANK

A scheduled commarcial bank]

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: Office No.704/705, Modi Plaza,
Opp. Laxminarayan Theatre, Mukund Nagar, Satara Road, Pune-411037

ARBITRATION CASE NO. ARB/ACB/265 OF 2010 Date: 28/08/2023 Sd- Mumbai city.
Abhyudaya Co-op. Bank Ltd Disputant Tel. - 022-23822775 / 8691096107 Place: Ahmedabad Pinakin Shah Dated this 28th day of August 2023. For DHRUVE LILADHAR & CO
yuday P . --..Disp DMK/JSB/SRO/ Bhandup / 15 /2023 Date:- 19.08.2023 Registration Number- IBBI/IPA-002/IP-N00106/2017-18/10248 Sd/-
Versus FORM “Z” Address- A/201, Siddhi Vinayak Towers, B/h DCP Office, Next to Kataria House, Mr. Darshan R. Mehta - Partner
1. Milapchand M. Sanghavi Off. 8.G. Highway, Makaraba, Ahmedabad, Gujarat- 380051 61-62, Free Press House, 6" Floor,215, Free Press Journal Marg,
2' Anuikumar R 'Tri athi ( See sub-Rule [11(d-1)] of Rule 107) RP for Mundara Estate Developers Limited Nariman Point, Mumbai — 400 021
3' R amlki shor R. Mizhra Possession Notice for Inmovable Property
" Qi . : Whereas the undersigned being the Recovery officer of the DMK Jaoli
4. Shivgovind B. Pande ....Opponents
9 v PP Sahakari Bank Ltd. Mumbai under the Maharashtra Co-operative POSSESSION NOTICE

(¢>cmco )

NOTICE INVITING BID

Construction of new chairs for 800mm dia. M.S.
water supply line at Sector - 27, Taloja Node,

Bompay, the foer.s are invited i.n sealed / closed. cover.s by the 16.05.2023 & 02.06..2023 and attached the Property described herein st Borrower/ 13(2) Notice Date/ Datel Time Navi M bai

Sheriff of Mumbai for the auction sale of the right, title and below. No|  LoanNo. Co-Borrower/ Outstanding Due & Type of avi Numbai.

interest of the Opponent No.4 abovenamed immovable The judgment debtor having failed to repay the amount, notice is hereby & Guarantor/ Mortgagor (in Rs.) as on Possession| | CIDCO of Maharashtra Limited through the process of
property situated at Flat No. 401, 4th Floor, “C” Wing, S.SP.L given to the judgment debtor and the public in general that the 1 1) Gajanan 21-06-2023 26-08-2023| | €-tendering invites “ON LINE” Item Rate
Penta Galaxy C.HS Ltd., Antop Hill, Wadala .(East), Mumbai- undersigned has taken possession of the property described herein Vinhalrao RS.3,09,507/- (Rupees 10:30 AM Percentage bids from the experienced prOSpeCtive
400 037, alongwith Demand Draft / Pay Order in the sum of Rs. below in exercise of powers conferred on him under rule 107 [11(d-1)] 33199630000901 Dhokane, Three Lac Nine Thousand Symbolic bidders fulfilling the mandatory eligibility criteria,
20,00,000/- (Rupees Twenty Lakhs only) as Earnest Money of the Maharashtra Co-operative Societies Rules, 1961 on this 19 th 2) Puneratha | Five Hundred and Seven Possession| | registered with CIDCO Ltd. or with Central Govt., or
Deposit drawn in favour of “Sheriff of Mumbai”, payable at August of the year 2023. Gajanan Dhokane | Only) as of 18.06.2023

with State Govt. of Maharashtra and its undertakings in
appropriate class & Category who have completed
work of similar nature like any type of concrete work
and painting to M.S. structures for the work mentioned
below:

1) Name of Work: Construction of new chairs for
800mm dia. M.S. water supply line at Sector - 27,
Taloja Node, Navi Mumbai. 2) C.A. No.:
04/CIDCO/EE(WS)/2023-24 3) Cost put to the Bid:
1,05,48,336.75 (excluding GST) 4) E.M.D.:
%1,06,000/- 5) Registration Class: Class - |V & above
(Civil) 6) Completion Period: 180 (One Hundred
Eighty) Days (including monsoon) 7) Tender
Processing Fee: %5,900.00 (including 18% GST
(Non-Refundable))

Bid Document along with Bidding Programme will be
available on the website mahatenders.gov.in from
29/08/2023 at17.01 Hrs. Superintending Engineer

[CIN=U99999 MH 1970 SGC-014574] (WIS)

\Www.cidco.maharashtra.gov.in CIDCO/PR/273/2023-2

W PIRAMAL CAPITAL & HOUSING FINANCE LIMITED Annexure — |
‘ E:;ﬁ,m'mmmce (Formerly Known as Dewan Housing Finance Corporation Ltd) List of Flats/Villas in the Project Kavyashree Prangan mortgaged with PCHFL (erstwhile DHFL)
Registered Address: 601, 6th Floor, Amiti Building, Agastya Corporate Park, Kamani Junction, Opp. Fire Station, LBS Marg, Kurla (West), Mumbai -
400070. CIN: U65910MH1984PLC032639. www.piramalfinance.com | Email id: customercare@piramal.com | Toll Free Number: 1800 2666 444 || Sr. | Block Floor | Flat Typeof | Sale Saleable | Carpet  [Sr. |Block Floor|  Flat Typeof | Sale  |Saleable | Carpet
To, No.| No. No. No. Units Status Area (sqft.) Area(sqft)[No. |No. No. No. Units Status  |Area(sqft.)| Area(sqft)
1. SHIVPRASAD SHAMRAO KULKARNI (Proprietor of Vidya Estates/Borrower), B-103, Shree Ram Govind CHS, Motilal Nehru Rd, Dombivali (E) - 421201 1. gﬁgﬁm 1 1312 1 :E S:SOM 438 321 87. MALHAR 6 602 1RK Unsold 438 321
N - : . . e - sold | 438 321 88.MALHAR 6 603 1BHK Unsold | 642 458
2. VIDYA SHIVPRASAD KULKARNI (Guarantor/Obligor/Mortgagor), A/8 Deepanjali, Mahatma Phule Road, behind Kulswamini Tower Bhoirwadi, Vishu Nagar, Dombivali West, 3. | BASANT 1 104 TBHK Unsold 542 458 89.|MALHAR 6 6504 1BHK Unsold 542 458
Thane 421202 4 [BASANT | 1 [ 10 1BHK | Unsold | 505 360 90.[MALHAR __[6 | 605 1BHK | Unsold | 505 360
Re: LOAN ACCOUNT NO. 00000990 5. | BASANT 2 202 TRK__| Unsold | 438 321 91.[MALHAR 6 606 TRK__| Unsold | 505 360
Sub: STATUTORY DEMAND NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF [ 6. [ BASANT 2 206 1RK Unsold | 505 360 92| MALHAR 7 701 1RK Unsold | 438 321
SECURITY INTEREST ACT, 2002. 7. | BASANT 3 303 1BHK | Unsold | 642 458 93.[MALHAR 7 702 1RK Unsold | 438 321
Sir/Madam, 8. | BASANT 3 306 1RK Unsold | 505 360 94.MALHAR Ji 703 1BHK Unsold | 642 458
1. We, Piramal Capital and Housing Finance Limited (“PCHFL") is a Housing Finance Company established under the provisions of the Companies Act, 1956 having its office § 9. | BASANT 4 401 1RK Unsold 438 321 95.|MALHAR 7 704 1BHK Unsold 642 458
address at 601, 6th Floor, Amiti Bldg. Agastya Corporate Park Kamani Junction, Opp. Fire Station, LBS Marg, Kurla (W) Mumbai - 400070, inter-alia, engaged in the business of | 10.| BASANT 4 402 1RK Unsold 438 321 96.[MALHAR 7 705 1BHK Unsold 505 360
providing loans such as retail home loans, mortgage loans, SME loans, project loans and other financial services to its customers. 11.| BASANT 4 404 1BHK Unsold 642 458 97.|MALHAR 7 706 1RK Unsold 505 360
2. Piramal Capital & Housing Finance Limited (PCHFL) pursuant to a resolution plan of Dewan Housing Finance Corporation Limited (“DHFL") approved by the Hon'ble National |_12.| BASANT 4 405 1BHK Unsold | 505 360 98.|BAHAR 1 101 1BHK Unsold | 704 503
Company Law Tribunal, Mumbai Bench by its order dated 07.06.2021 has merged into DHFL. As was contemplated under the Resolution Plan (Reverse Merger), the name of | 13.| BASANT 4 406 1RK Unsold | 505 360 99.BAHAR 1 102 2BHK | Unsold | 853 609
DHFL has changed to ‘Piramal Capital & Housing Finance Limited’ (PCHFL) with effect from 03.11.2021. 14.| BASANT 5 501 1RK Unsold | 438 321 100, BAHAR 1 103 2BHK | Unsold | 853 609
3. Thatyouthe above-named Addressee No.1 is the proprietor of M/s. Vidya Estates, a proprietorship concern and had approached PCHFL (erstwhile DHFL) requesting, PCHFLto 13- | BASANT 5 502 1RK Unsold | 438 321 101.BAHAR 1 104 1BHK | Unsold | 704 503
sanction a Project Loan of Rs.20,00,00,000/- (Rupees Twenty Crores Only) wherein Addressee No. 2 stood as Mortgagor and Personal Guarantor to the said loan facility(herein 16.| BASANT 5 504 1BHK Unsold 642 458 102BAHAR 2 201 1BHK Unsold 704 503
after the Addressee No. 1 is referred to as “Borrower” and Addressee No. 2 is referred to as “Guarantor”). 17.| BASANT 5 505 1BHK Unsold 505 360 103, BAHAR 2 202 2BHK Unsold 853 609
4. Pursuant to your specific representations inter-alia with respect to adherence of the terms of repayment of the said loan, PCHFL (erstwhile DHFL) has sanctioned the loan vide 18.| BASANT 5 506 1RK Unsold 505 360 104, BAHAR 2 203 2BHK Unsold 853 609
Sanction Letter No.DHFL/2016-17/PF/VI/4129 dated 28.02.2017 in favour of the you, the Borrower vide loan account No. 00000990. Thereafter, a loan agreement dated 19, BASANT 6 601 1RK Unsold 438 321 105, BAHAR Z 204 1BHK Unsold 704 503
. . . . L - . X 20.| BASANT 6 604 1BHK Unsold 642 458 106. BAHAR 3 301 1BHK Unsold 704 503
07.03.2017 and other loan documents were executed inter-alia to create registered mortgage on the said property (as specifically mentioned in the schedule | therein) by way 21. BASANT 5 605 TBHK Unsold 505 360 107 /BARAR 3 302 2BHK Unsold 853 609
of equitable mgrtgageinrespect o?the repayment of the said loan vide Deed of Simple Mortgage dated 15.03.2017. o 22.| BASANT 5 606 TRK Unsold 505 360 108] BAHAR 3 303 2BHK Unsold 853 609
5. That for securing the above-mentlgned loan, the Guarantor exeguted a Deed of Personal Gu_ara_ntee dated 07.03.2017, thereby giving irrevocable and personal guarantee to {53 T BASANT 7 701 1RK Unsold 438 321 109/ BAHAR 3 304 1BHK Unsold 704 503
PCHFL (erstwhile DHFL) guaranteeing repayment of the Ioap availed bythe Borrower along with |!1terest and other charges payable thereon. ] . 24.| BASANT 7 702 1RK Unsold 138 321 110/ BAHAR 4 201 1BHK Unsold 704 503
6. That the Borrower has also executed Deed of Hy/pothecation of Receivables dated 07.03.2017 in favour of DHFL and hypothecated, by way of first charge to and in favour of [ 25 [ BASANT 7 704 1BHK Unsold | 642 458 111 BAHAR 1 202 2BHK Unsold | 853 609
the lender, as security for repayment of the loan amount, on all the future receivables from sold and unsold Plots/Flats/Units/Villas in the Project “Kavyashree Prangan” (as | 26.| BASANT 7 705 1BHK Unsold 505 360 112] BAHAR 4 403 2BHK Unsold 853 609
specifically mentioned in Annexure 1& Il therein). Thus, you have created a valid mortgage, hypothecation and security interest in respect of the movable and immovable § 27.| BASANT 7 706 1RK Unsold 505 360 113|BAHAR 4 404 1BHK Unsold 704 503
properties more particularly mentioned therein (hereinafter referred to as the “Secured Assets”) in favour of PCHFL (erstwhile DHFL). That the Borrower has also executed an || 28.| MEGHA 1 101 1BHK Unsold 676 483 114 BAHAR 5 501 1BHK Unsold 704 503
Escrow Agreement dated 07.03.2017, with PCHFL (erstwhile DHFL) and Axis Bank, for depositing the entire receivables in respect of the said project “Kavyashree Prangan”. 29.| MEGHA 1 102 1BHK Unsold 676 483 115.BAHAR 5 502 2BHK Unsold 853 609
7. That the Borrower vide Demand Promissory Note dated 07.03.2017 has also promised to pay PCHFL (erstwhile DHFL) or order of sum of Rs.20,00,00,000/- (Rupees Twenty § 30.| MEGHA 1 103 1BHK Unsold 676 483 116, BAHAR 5 503 2BHK Unsold 853 609
Crore Only) together with interest thereon, till the date of payment in full for value received, on the aggregate amount of the loan disbursed and outstanding from time to time. 31.| MEGHA 1 104 1BHK Unsold | 676 483 117./BAHAR 5 504 1BHK Unsold | 704 503
(All documents mentioned hereinabove are hereinafter individually and/or collectively referred to as “Loan Documents”). 32.| MEGHA 2 201 1BHK Unsold | 676 483 118.BAHAR 6 601 1BHK Unsold | 704 503
8. Subsequent to the execution of the Loan Documents, the above said financial facility was disbursed to the extent of Rs.—6,50,00,000 (Rupees Six Crores Fifty Lakhs Only) § 33.] MEGHA 2 202 1BHK | Unsold | 676 483 119.BAHAR 6 602 2BHK | Unsold | 853 609
(hereinafter referred as “Loan”) to the Borrower in various tranches in the loan account No. 00000990. 34.| MEGHA 2 203 1BHK | Unsold | 676 483 120.BAHAR 6 603 2BHK | Unsold | 853 609
9. Thus, the Borrower has availed the Loan with an undertaking to repay the Loan along with interest thereon as stipulated in the Loan Documents. 35.| MEGHA 2 204 1BHK Unsold | 676 483 121.BAHAR 6 604 1BHK Unsold | 704 503
10. As per the terms governing the Loan,it was mutually agreed between the above-named Addresses and PCHFL that the tenure of the Loan would be made in 24 equated 36.] MEGHA 3 301 1BHK Unsold 676 483 122/BAHAR 7 701 1BHK Unsold 704 503
monthly instalments after 36 months from the date of 1st instalments.The interest payment was to be made by the 15th day of every month in advance for the respective g; mgg:ﬁ g ggg }g:ﬁ gnso:g g;g 3g§ :gi gﬁ:ﬁg ; ;gg gg:ﬁ E"S":g ggg ggg
month, from the date of first disbursement. PEMI shall be charged from the date of first disbursement till the commencement of repayment though EMIS. 39' MEGHA 3 300 TBHK U:zgld 676 183 125' BAHAR 7 20 1BAK U:zgld T 503
11. In breach of the terms and conditions of the Loan Documents, the Borrower has defaulted in payment of the Pre-Equated Monthly Installments (PEMIs)/Equated Monthly 40: MEGHA 4 401 TBHK Unsold 576 183 126. VILLAS
Insta!lments (EMIs). In spite of repeatedl requests and follow-ups t?y PCHFL (erstwhile DHFL), the Borrovyer has fai!ed and neglected tg pay PEMIs/EMIs as per the terms and 21.| MEGHA n 202 TBHK Unsold 76 483 ] (No.1—NoS8) 1 Villa Unsold 1635 167
conditions of the Loan Documents. In view of the defaults committed by the Borrower, PCHFL (erstwh|le_DHFL) issued a Rec_aII Notice d_ated 11.11 .2_019 to the Borrower, 22.| MEGHA 2 203 1BHK Unsold 576 283 127 VILLAS
Mortgagor.and Guarantor v'vhgreby, you Addressee Nos. 1 & 2 were lcalled upon to repay the total outstanding amount as mentloped therein together with gccrued interests, I3 T MEGHA n 204 1BHK Unsold 576 183 (No.1—No8) 2 Villa Unsold 1635 1167
costs, applicable charges, incidental expenses and other non-compliance charges within 7 (seven) days of receipt of the said notice. However, you have failed and neglected [ 24 [ MEGHA 5 501 1BHK Unsold | 676 183 128/ VILLAS
torepay the said dues/outstanding liabilities as stated in the Recall Notice. 45.| MEGHA 5 502 1BHK Unsold | 676 483 (No.1-No8) 3 Villa Unsold | 1226 876
12. That on several occasions, PCHFL has called upon the Addressee Nos. 1 & 2 to make the outstanding payments. The Deed of Personal Guarantee was invoked by DHFL vide a | 46.] MEGHA 5 503 1BHK Unsold 676 483 129/ VILLAS
legal notice dated 16.02.2021 and thereby called upon the Addressee Nos. 1 & 2 to make a payment of Rs. 8,81,77,778/- (Rupees Eight Crores Eighty One Lakhs Seventy | 47.| MEGHA 5 504 1BHK Unsold 676 483 (No.1—No8) 4 Villa Unsold 1635 1167
Seven Thousand Seven Hundred and Seventy Eight Only) which was outstanding as on 31.12.2020, within 15 days from the receipt of the notice. 48.| MEGHA 6 601 1BHK Unsold 676 483 130, VILLAS
13. That despite numerous reminder and communications, the Addressee Nos. 1 & 2 have time and again failed to make the repayment of the outstanding amount. Pursuant to § 49.| MEGHA 6 602 1BHK Unsold 676 483 (No.1-No8) 5 Villa Unsold 1226 876
which, PCHFL (erstwhile DHFL) vide its legal notice dated 19.11.2021 reiterated the contents of the earlier notice of invocation of Deed of Personal Guarantee and thereby, § 50.| MEGHA 6 603 1BHK Unsold 676 483 131, VILLAS
called upon the Addressee Nos. 1 & 2 to make the payment of Rs.10,34,00,000/- (Rupees Ten Crore and Thirty-four Lakhs Only) due as on 31.10.2021 together with further § 51.| MEGHA 6 604 1BHK Unsold | 676 483 (No.1-No$8) 6 Villa Unsold | 1635 1167
interest, cost ill the date of discharge of full loan liability. 52.| MEGHA 1 701 1BHK | Unsold | 676 483 132 VILLAS
14. In view of the foregoing defaults and non-payment of the loan amount under the Loan Documents, PCHFL vide its legal notice dated 11.11.2022 called upon you Addressee |-53.| MEGHA 1 1702 1BHK | Unsold | 676 483 (No.1-No8) 1 Villa Unsold | 1635 1167
Nos.1 & 2 to make the payment of Rs.12,38,70,677/- (Rupees Twelve Crores Thirty Eight Lakhs Seventy Thousand Six Hundred and Seventy Seven Only) as on 10.11.2022 54.| MEGHA 7 703 1BHK Unsold 676 483 133, VILLAS )
together with further interest, cost ill the date of discharge of full loan liability. 55.| MEGHA 7 704 1BHK | Unsold | 676 483 (No.1-No8) 8 Villa Unsold | 1635 1167
15. We regretfully state that the Addressee Nos. 1 & 2 have paid no heed to the repeated requests and continued to commit defaults. As the Pre-EMIs/EMIs payable by the 56.] MALHAR ! 101 1RK Unsold 438 32 134, VILLAS )
Addressee Nos. 1 & 2 have become overdue for more than 90 days, Borrower’s loan account has been classified as a Non-Performing Asset (NPA) on 01.02.2019 in 57.] MALHAR ! 102 1RK Unsold | 438 321 (No.9—No 18) 9 Villa Unsold | 1635 1167
accordance with the guidelines issued by the National Housing Bank. :g mx:ﬁ: 1 ]gi 12:& ano:: gig 222 135. YI\IILLAQS No18) 10 Vil Unsold 1635 1167
16. The Addressee Nos. 1 & 2 are further requested to note that as per section 13(13) of SARFAESI Act, 2002, the Addressee Nos. 1 & 2 are restrained/prohibited from disposing of 60: MALHAR 1 105 TBHK U::sld 505 360 136, VII?L.Ag 0 fa nse
or dealing with the above secured assets or transferring by way of sale, lease or otherwise (other than in the ordinary course of business) any of the above-compliance with the 1. MALHAR 1 106 TRK Unsold 505 360 (No.9—No 18) 1" Villa Unsold 1635 1167
above provision contained in section 13(13) of SARFAESI Act, 2002, is an offence punishable under section 29 of the said Act. 62.| MALHAR 2 201 1RK Unsold 438 321 137/ VILLAS
17. Inview of the foregoing, PCHFL hereby calls upon the Addressee Nos. 1 & 2i.e., the Borrower, Guarantor and Mortgagor of the Loan, under Section 13(2) of the SARFAESI Act, I"g3 [ MALHAR 2 202 1RK Unsold | 438 321 (No.9—No 18) 12 Villa Unsold | 1226 376
by issuing this notice, to pay to PCHFL (erstwhile DHFL) an amount of Rs.13,06,85,185/- (Rupees Thirteen Crores Six Lakhs Eighty-Five Thousand One Hundred and Eighty Five § 64| MALHAR 2 203 1BHK Unsold | 642 458 138/ VILLAS
Only) outstanding as payable as on 21.03.2023 with further interest, non-compliance charges, incidental expenses, costs and any other charges from 22.03.2023 within 60 § 5. MALHAR 2 204 1BHK Unsold 642 458 (No.9—No 18) 13 Villa Unsold 1226 876
(sixty) days from the date of receipt of this notice. The details of the outstanding dues payable as on 21.03.2023 are more specifically mentioned in the particulars of claimin | 66.| MALHAR 2 205 1BHK Unsold 505 360 139, VILLAS
Schedule | appearing hereinunder. 67.| MALHAR 2 206 1RK Unsold 505 360 (No.9-No 18) 14 Villa Unsold 1635 1167
18. Inthe event of your failure to pay the said amount of Rs.13,06,85,185/- (Rupees Thirteen Crores Six Lakhs Eighty-Five Thousand One Hundred and Eighty Five Only) within 60 (sixty) § 68.]| MALHAR 3 301 1RK Unsold 438 321 140.VILLAS
days from the receipt of this notice, PCHFL will be constrained to exercise all or any of the rights conferred upon it under Section 13 (4) and under other applicable provisions of the § 69.| MALHAR 3 302 1RK Unsold 438 321 (No.9—No 18) 15 Villa Unsold 1635 1167
SARFAESI Act, which includes the right to take possession and sale of the Secured Asset(s). Details of the Secured Assets in respect of which PCHFL shall be constrained to enforce | 70.| MALHAR 3 303 1BHK Unsold 642 458 141,|VILLAS
itsrights, in event of nonpayment of the aforesaid amount, within the aforesaid period is more specifically enumerated in Schedule Il appearing hereinunder. 71.| MALHAR 3 304 1BHK | Unsold | 642 458 (No.9—No 18) 16 Villa Unsold | 1635 1167
19. This notice is issued without prejudice to our rights and remedies of enforcement available to us under all other Acts and the same shall not be construed as waiver of any of | 72.| MALHAR 3 305 1BHK | Unsold | 505 360 142, VILLAS
them. PCHFL also reserves its right to raise further demands for the amounts found to be payable by you to PCHFL. 73.| MALHAR 3 306 1RK Unsold | 505 360 (No.9—No 18) 1) Villa Unsold | 1635 1167
20. All correspondence pertaining to this matter must be addressed to the Authorized Officer at Piramal Tower, Ground Floor, Peninsula Corporate Park, Ganapatrao Kadam Marg, 74.| MALHAR 4 401 1RK Unsold 438 321 143, VILLAS )
Lower Parel, Mumbai, Maharashtra 400013. 75.| MALHAR 4 402 1RK Unsold 438 321 (No.9-No 18) 18 Villa Unsold 1635 1167
You are therefore called upon to comply with the demand under this notice and to avoid further action under the Securitization and Reconstruction of Financial Assets and ;? MQt:QE : :Di lgni Unso:d Big 258 144]VILLAS )
Enforcement of Security Interest Act, 2002, read with Security Interest (Enforcement) Rules, 2022 which shall be at your costs and consequences, OF WHICH PLEASE TAKE 78: MALHAR 2 435 1BAK H::glg 205 323 125 {I’\III?L Ag—No 23) 19 Villa Unsold 1635 1167
NOTICE. _ _ oo [0 MAHAR | 4 | 406 1RK_| Unsold | 505 360 (No.19-No23) 2 Vila | Unsold | 1635 1167
For Piramal Capital and Housing Finance Limited 80.| MALHAR 5 501 TRK Unsold 138 321 136 [VILLAS
Sd/- Authorized Officer 81.[MALHAR | 5 | 502 TRK | Unsold | 438 321 (No.19—-No23) 21 Vila | Unsold | 1635 1167
) 82.| MALHAR 5 503 1BHK Unsold | 642 458 147 |VILLAS
PAR ARS 0 A 83.[ MALHAR 5 504 1BHK Unsold | 642 458 (No. 19—No 23) 22 Villa Unsold 1455 1038
- 3 84.| MALHAR 5 505 1BHK Unsold | 505 360 148 [VILLAS
Particulars Qutstanding dues as on 21st March 2023: o 85 MALHAR | 5 506 1RK__ | Unsold | 505 360 (No.19—No23) 2 Vila | Unsold | 1455 1038
Principal 6,10,13.476 86.| MALHAR 6 601 1RK Unsold 438 321 TOTAL 112,312 80,389
Interest 2,41,67,879 A.ESCROWACCOUNT:
é:digi’”?'&':;emg; ‘;650503'330 Escrow Account bearing number. LC. 00000990to be established in the name of the Borrower and maintained by the Borrower with the Escrow Agent
q Rtn er Chgs s : : i
Total Outstanding 13.06.85.135 inits name in relation to the repayment facility.
B.RECEIVABLES:
SCHEDULE II: DETAILS OF SECURED ASSETS Receivables shall mean and include all the receivables (present or future) accruing or arising out of the development rights thereon and the Developer’s
i . . (Desc"pt'" ST R i . . Share of units (including but not limited to units as mentioned in the Annexure | & Il of the Deed of Hypothecation). . . .
Exclusive charge by way of Registered mortgage of project ‘Kavyashree Prangan” being developed on land situated at Survey No. 82, Hissa No.7 (Old Survey No.99, Hissa No. 7) For Primal Capital and Housing
admeasuring 6900 sq. mtrs, lying, being and situated at Village: Pashane, Taluka: Karjat, District: Raigad together present and future unsold & booked construction thereon together with Finance Limited
easements, appurtenances, ingress, egress, pathways, accesses, things attached thereon, other ancillary and incidental rights thereon. Sd/- Authorized Officer
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PUBLIC NOTICE

Under instruction of my clients
Rajnikant Bandekar and others, |
hereby inform that the member of the
public Late Laxmi Vasudev Bandekar,
a member of the Kaatyayani Enclave
C-Wing Premises C.H.S. Ltd., D. M.
Road, Vakola, Santacruz (E), Mumbai-
400098, expired on 28/08/2022 at,
Mumbai, without executing nomination,
(her husband Vasudev G. Bandekar
expired on 03/08/2000) and her legal
heirs 1) Rajnikant Vasudev Bandekar
(Son), 2) Smita Manjunath Honawar
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Mutual Fund Wﬁm) = iftra AT g e sive fermegae 31ih wrmTIeTae sf@iey, HHCHE, 3t AR X:S:;I{) T iR ST w’ SATUAT=T ﬂ
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Declaration of Dividend: G/ HE - GT F;T&? %«HHM M*H%W%L*HHW"WEWWLW AT mll«u-n FBTA TR h! TERIL - fIeg B Fﬁ?ﬂ?rﬁ ferfireed sreaeda
. TATER WA agcfrea feiwma EAA SRR STreEeT ST
Notice is hereby given that the Board of Directors of Bandhan Mutual Fund Trustee Company Limited (formerly known as IDFC AMC ;ﬁ e, T Wq/?ﬁan TR T g0 ﬁa’af;—?maq% ot aga N Wﬁ‘%“[-l o1 AR e T et SEER /A
Trustee Company Limited) (Trustee to Bandhan Mutual Fund) has approved the declaration of the following dividend under the Income IR :m% e &
Distribution cum Capital Withdrawal Option (IDCW option) of the Scheme(s)/Plan(s), subject to availability of *distributable surplus, with - T HreAHER fefer ferea shivrearel wmrer, foshl, SamoreeT, e, Teh, W, 7%,
[ e st . e/ Osht st 23(3) | iR /9@ @, T, IR, MRS, TRUCS, T ST a1, aRonfeR fhar s
the Record Date as "Wednesday, August 30, 2023. = Tp-wdan | e i o rian m% ) , ). ;ﬁ, AR el
i frem = (3) i ! ST AT TN Al Foe fersheigi 3t wierHTeT '
Quantum of | NAV (in Rs.) FEATCUITH STT&T STHATE, ST AT fohall STEEEIet] AT SEauasivg,
Scheme(s) Name Plan(s) Option(s) Dividend* | Per Unit as on ? %) TR - ?:‘::‘5::10 ?F‘"’a;?"?a fafed e 7 Feame oEft foid Fel 9@, @ T o GRS, wog,
(Rs. per Unit) | August 25, 2023 339928 30000%08 ?)'ggﬁ'{sn gt (e 9 T 75 T | 30,30 AT, SICeTCEreArl, sitel HE, TH.oE. S, S (qfTEm), G vo oot A, F g
Bandhan Regular Savings Fund Regular IDCW 0.0048 13.5621 NN T T ) i SR ATt (<e) femEren wremedia sears, st s
Bandhan Regular Savings Fund Direct IDCW 0.0149 15.1405 %¢/ 08 /3033 T i %55 %‘f’“ s équﬁafﬁ? P ;ée - FEAa & I SFE1 HIOTATe Sl
Bandhan Arbitrage Fund Regular Monthly IDCW | 0.0765 13.0944 %ﬁ%a"h ;ﬁmwgmjﬁ ¥o ﬂ};&' Rjﬁ“ ) s | S S mﬁ]& T A e *“*““"'“.*““‘%/ AN ""g
Bandhan Arbitrage Fund Direct | Monthly IDCW | 0.0881 13.9438 kil iww"fmgm”‘ IR U S STl I iy s 5 ¢
Bandhan Equity Savings Fund Regular Monthly IDCW 0.074 14.357 o, wmrarg: g wie %. 13, ufvanen: wie %. 1u, e w@ie F. €3, Ercell
Bandhan Equity Savings Fund Direct Monthly IDCW 0.077 15.599 Fe: 30 B A1 U3 A . wifiaeiean AT i
Bandhan Sterling Value Fund Regular IDCW 6.692 35.634 Frefl Al G Fofar /e e/ FHa /e o A TS A A | ok e FHf . wooy o HISHIY ST 432.4% < HieX e & 2,080
- - Heft WW“‘E"’“H“ IO ST ATGR YT 20 A K, AT TS T FE Yo AT ASTCATAR "TEFRR TRV SIS E e SvME! ST fom /2fe st
Bandhan Sterling Value Fund Direct IDCW 8.982 45.750 ErTE e Tt 3 S SR e g iR T e e ¢ R
Face Val runitis Rs. 10/- Tl Te SFFAT HheAd 23 (¥) g AT fesreiean Tedi=n A HEd aia " TR, %/x/a“f/z(%m) NATAAINLUITATE
ace value perunitis ks. 1L/-. P B N Saen. afa i By /3 ST ]y /¥ /ot /¥ rEciedn b T aTer 39 o1, wd T fEgrEh
* TDS and other statutory levies (if any) shall be levied on the amount received by the investor. Considering the volatile nature of markets, ; //m/ PR wes AN 3 T‘I@Eﬁ aﬁm/g—f - 1P frdiem shaie URo /T /T mﬁﬁ,ﬂa () a2, S5 e it
Trustee reserves the right to restrict the quantum of dividend upto the per unit distributable surplus available on the Record Date in case of Fort = TR TR AR e T T ﬁm% W = Herd 3uR Roreer, TR (qd), o€ woo og3 AY IR 31Tﬁ11 qEAA 3R A
fall in market. FEATE B AT TS WA S At = st uf. ¥ (TITX) T TIHTTAT STRT STIRUT=, SATIuATE ST ST ST 31T SR
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